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one place to another to improve the work-
ing conditions of these public enterprises
and financial institutions like banks and
LIC. My submission. would be, let us work
together. let us cooperate in this.

SHRI RAM PYARE PANIKA : Who

will cooperate ?

SHRT JANARDHANA POOIARY : The
Opposition has to cooperate in this.

(Interruptions)

MR. DEPUTY-SPEAKER : They aie
cooperating. Their cooperation is very
superb. They are cooperating. Why do
you doubt it ?

(Interruptions)

MR. M. RAM GOPAL REDDY:
Regarding cooperation in production, they
should not hamper production.

SHRI JANARDHANA POOJARY : Sir.
my submission would be that so far as
productivity is concerned, the answer is
hard work and discipline. This is the only
slogan we can give to the nation and in
this respect, I appeal to the hon. Members
from the other side also to cooperate.
(Interruptions).

Let us work together. With these words |
conclude. Thank you very much.

1 may also submit that there are valuable
contributions from the Opposition side. |
am grateful to them. But I am sorry, 1
could not meet all the points because of
the shortage of time. Thank you very
much.

MR. DEPUTY-SPEAKER: Some cut
motions have been moved by hon. Members
for Supplementary Demands for Grants
(General) for 1982-83. If agreed, I shall
put all the cut motions to the vote of the
House together. I hope you will all be
agrecable to put all the cut motions to-
gether.

Cur Motions Nos. S to 9 were put and
negatived.

MR. DEPUTY-SPEAKER : I shall now
put the Supplementary Demands for Grants

(General) for 1982-83 to the vote of the
House.

The question is :

“That the respective supplementary
sums not exceeding the amounts on
Revenue Account and Capital Account
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges that will
come in course of payment during the
year ending 31st day of March, 1983,
in respect of the following demands
entered in the second column thereof —

Demand Nos. 12, 13, 26, 30, 42, 52,
63. 78, 79 and 100.”

The motion was adopted.,

18.15 hrs.
APPROPRIATION (NO. 3) BILL%, 1982

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : | beg to

move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
further sums from and out of the Consoli-
dated Fund of India for the services of the
financial ycar 1982-83.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1982-83."

The motion was adopted.

SHRI JANARDHANA POOJARY : 1
introduce the Bill.”

I beg to move :**

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for their services of the
financial year 1982-83, be taken into
consideration.”

*Published in Gazette of India Extra ordi-
nary Part 11, Section 21 dated 2-8-1982.

**] introduced/moved with the recommenda-
tion of the President.
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‘MR. DEPUTY-SPEAKER: Motion
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“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1982-83, be taken into
consideration.” Shri Ramavatar Sastri.
You must be as short as possible.
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SHRI JANARDHANA POOJARY: 1
fully share the views and also the concem
of the hon. Member especially regarding the

THET 42 T E L T I F AW AFR
FAT IR g, AT I /A I3
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Textiles strike. He has raised certain is

sues.

MR. DEPUTY-SPEAKER : You send
it to the concerncd Departments.

SHRT JANARDHANA POOJARY :
Yes, Sir. Regarding the T.V. Station, T
think, the hon. Minister who is prescnt.

might have taken note of. So far as other
issues are concerned, they are administra-
tive matters and his views will be convey
cd to the concerned Ministries.

MR. DEPUTY-SPEAKER : I shall now
put the motion to the vote of the House.

The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Conscii-
dated Fund of India for the services
of the financial year 1982-83, he taken
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, we
take up clause by clause consideration :
The question is :

“That Clauses 2 and 3 and the Sche-
dule stand part of the Bi_ll".

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added 1o the Bill.

Clause 1, the Enacting Formula and tihe
Title were added to the Bill.

SHRI JANARDHANA POOJARY : Sir,
I beg to move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The ques-

tion is:
“That the Bill be passed.”

The motion was adopted.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1 MALLIKAR-
JUN) : Before we go to the Half-an-Hour
Discussion. I suggest that because of the
discussion on the Drought Condition to-
morrow, we may slip over lunch-hour to-
morrow. (Interruptions).

Mr. Di PUTY-SPEAKER : [+ it the
secnv¢ of the House that we will not have
lunch-break tomorrow ?

SEVERAL HON. MEMBER-: Yes,
Sir.

MR. DEPUTY-SPEAKER: We will
have lunch tomorrow but the lunch-interval
will not be there.

18.24 Hrs.

HALF AN HOUR DISCUSSION

LATE RUNNING OF TRAINS

SHRIMATI GEETA MUKHERIEE
(Panskura) : Mr. Deputy-Speaker, Sir, in
reply to my Question (a) whether Gov-
ernment are aware that most of the trains
including the most prestigious trains arc
running inordinately late; (b) if so, reasons
therefor; and (c) remedial steps taken
thereon, hon. Minister, Shri Mallikarjun.
said in the first sentence :

“Yes, some prestigious trains do run
late sometimes...."

Now, Sir, T shall call this reply to be the
under-statement of the decade. Sir, the

reply is as coy and shy as the newly mar-
ried bride.

Mr. Mallikarjun is sitting io front me.
To imagine him as a coy and shy bride is
a little difficult. For that I have to cover
my eyes. But nobody else would have
made that kind of a statement. It would
have been much nearer the truth had the
Minister said, “Yes. Some prestigious trains
do run on time once in a blue moon."” Will
you not agree with me, Sir? I ask any
hon. Member sitting here, is this not the
situation ? Can anyone say that is not true?

Is it not the sitvation that some prestigi-
ol trains, sometimes, once in a blue moon



